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St. Thomas Syro Malabar Catholic The Commissioner of Income
Church, Vs. Tax (Exemptions),
C/o Sneha Deepam, Chennai.

Alamelumangapuram,
Vellore — 632 009.
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(3rdrenfi/Appellant) (Fcadf/Respondent)

Srdtardf @1 3w A/ Appellant by . Shri Arun Kurian Joseph, C.A
e # 3k & /Respondent by . Shri Nilay Baran Som, CIT
g1aT1g 3t ai@/Date of Hearing ©14.11.2024

HIYUT & aR1E /Date of Pronouncement . 20.11.2024

A/ ORDER

PER JAGADISH, A.M :

Aforesaid appeal filed by the assessee is directed against the
order of the Learned Commissioner of Income Tax (Exemptions),

Chennai dated 18.07.2024.

2.  When this appeal was taken up for hearing, the Id. Counsel for

the assessee has submitted that the assessee is not interested in
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prosecuting the appeal and thus, the Id. counsel prayed for permission

to withdraw the appeal filed by the assessee.

3. In view of the above submissions of the Id. Counsel for the
assessee and there being no objection raised by the Id. DR, the

appeal filed by the assessee is dismissed as withdrawn.

4. In the result, the appeal filed by the assessee is dismissed as
withdrawn.

Order pronounced on 20" November, 2024.
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